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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION 737 OF 2022
IN THE MATTER OF:

AMIT AGGARWAL ..APPLICANT

VERSUS
DELHI DEVELOPMENT AUTHORITY & ORS.

..RESPONDENTS

STATUS REPORT/ REPLY IN COMPLIANCE OF ORDER
DATED 27.09.2024 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL IN OA 737/2022

MOST RESPECTFULLY SHOWETH:

1. That status report is based upon the records maintained by the
Respondent (Delhi Jal Board). It is submitted that the No Objection
Certificate (NOC) for the Smriti Van Vasant Kunj lake project was
granted by the Delhi Development Authority (DDA) on May 21,
2019. This allowed the Delhi Jal Board (DJB) to revive the water
body at its own expense, with the understanding that DDA would
continue to use the treated water for horticulture purposes.

2. That a request of rejuvenation of the Smriti Van Lake, Vasant Kunj
along with DPR was received by the DIB to provide the gap
funding and to secure permissions from DDA by the Rotary Club
Delhi (An Organization working on rejuvenation of lakes in Delhi).

3. That a Detailed Project Report (DPR) prepared by M/s INTACH

 was received via the Rotary Club on June 28, 2021, and later

ok,
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approved by the competent DJB authority on September 10, 2021.
The approval was for 1,100 KLD, based on treated effluent
parameters suitable for horticulture: Biochemical Oxygen Demand
(BOD) of 30 mg/L and Total Suspended Solids (TSS) of 50 mg/L,
as specified in DDA's NOC. Copy of NOC dated 21.05.2019 and
DPR is attached herewith and marked as ANNEXURE A-1(Colly).
. That on the basis of the above Delhi Jal Board on its own has
completed and commissioned the 1,100 KLD DSTP (Decentralized
Sewage Treatment Plant) on October 20, 2022. The plant continues
to meet the BOD and TSS parameters as specified in the NOC.

. That a Memo of Understanding between DDA and DJB was signed
on April 10, 2023, to rejuvenate lakes and water bodies belonging

to DDA. It is pertinent to mention that According to clause 3.1.4,
DDA would handle any legal issues arising from this MOU and the
present OA was filed on September 25, 2022 by Amit Aggarwal, a
local resident, against DDA before the Hon’ble National Green
Tribunal (NGT). It is also pertinent to mention that while entering
into Memorandum of Understanding Respondent no.1 DDA did not
disclose to DJB about the present case pending before the Hon’ble
Tribunal. Copy of the MOU dated 10.04.2023 is Attached herewith

and marked as Annexure A-2.

. That On May 11, 2023, DDA informed DJB of their completion of
the in-situ ecological rejuvenation of the lake on April 29, 2023.

. It is respectfully submitted that the DSTP was intended solely for
the treatment of stormwater/waste drainage and not for the
treatment of sewage. However, sewage from nearby multi-storey
buildings located adjacent to Smriti Van is flowing into the pond.
The land on which these buildings are situated is owned by the

DDA, and the South-Central Mehrauli Ridge area is also nearby.

ik
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The DDA must determine the feasibility of providing sewer
services. The sewage currently flowing into Smriti Van Park, which
previously disposed in Machhali Talab, needs to be diverted away
from the park by the DDA.

8. That vide letter dated 05.03.2024 DDA informed DJB that the
DSTP is not functioning properly and requested DJB to stop
sewerage flowing into the pond or otherwise handover the DSTP to
the DDA .Letter Dated 05.03.2024 is Attached herewith and
marked as ANNEXURE A-3.

9. That vide letter dated 26.03.2024 DPCC in compliance of order
dated 29.01.2024 informed DDA to take remedial measures to

ensure that untreated water/ sewage doesn’t flow into the pond. It is
pertinent to mention DPCC also observed that there is drain in park
coming from the locality nearby wherein garbage and plastic waste
is also coming with sewerage. It is humbly submitted that the DSTP
was intended solely for the treatment of stormwater/waste drainage
and not for the treatment of sewage, garbage coming from the
locality nearby. Letter dated 26.03.2024 is Attached herewith and

marked as Annexure A-4.

10.1t is pertinent to mention that the DJB communicated to DDA on
April 3, 2024, about damaged screens allowing garbage into the
DSTP, negatively impacting functionality of the DSTP On multiple
occasions (April 19 and May 1, 2024), DJB reiterated to DDA the
necessity of maintaining the Machhali Talab and managing sewage
inflow to preserve the lake's ecological health. Several times DJB
has asked DDA and requested them to give details of the concerned
officer of DDA to handover the DSTP but no steps has been taken
by DDA. Despite repeated requests, DDA has not completed the
handover process for the DSTP. Letter’s Dated 03.04.2024,

by
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19.04.2024, 01.05.2024 is attached herewith and marked as

Annexure A-5 (Colly.).

11.1t is pertinent to mention that on May 9, 2024, DDA assured DJB of
scheduling a joint inspection to facilitate the DSTP handover, but
no date has been set. On 14.05.2024 DJB highlighted to DPCC and

DDA that the untreated sewage from nearby residential areas is

worsening the situation, and it falls under DDA’s responsibility to
address this as they own the land. Letters dated 09.05.2024 and

14.05.2024 is  attached  herewith and  marked as

AnnexureA-6 (Colly.).

12.That vide letter dated 23.08.2024, DJB requested DDA to share the
affidavit filed by the DDA in the current case. The DJB also
emphasized that, due to the ongoing work of cleaning and

bioremediation of the pond being undertaken by the DDA, it would

not carry out any work within the pond to avoid duplication of
efforts and to ensure that the benefits of the ongoing remediation
process by the DDA are not lost. Furthermore, the DIB clarified
that shifting the responsibiiity/onus of lake remediation to the DJB
based on the signed MoU is unfounded, and no further
correspondence on this matter will be entertained. The DJB
reiterated that the transfer of the DSTP is still pending despite
multiple requests made through letters and urged the DDA to take
necessary action promptly to assume responsibility for the installed

DSTP. Letter dated 23.08.2024 is Attached herewith and marked as

Annexure A-7.

13._That in compliance of order dated 08.07.2024 a joint inspection
was carried out and DPCC filed a report dated August 28, 2024,
showed that the DSTP's treated water did not meet the standards.

Additionally, untreated sewage continued to flow into the pond,

Wb
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affecting the water quality. DJB clarified that these issues stem
from untreated sewage inflows that DDA must rectify. DPCC
Report dated 28.08.2024 is attached herewith and marked as

Annexure A-8.
14.That vide letter dated October 18, 2024 DJB informed DDA that a
baffle wall built by DDA to stop discharge of untreated water led to

sewage overflow and degraded DSTP performance. It was further
informed that DSTP was intended solely for the treatment of storm
water/waste drainage and not for the treatment of sewage from
residential buildings. Letter Dated 18.10.2024 is attached herewith
and marked as Annexure A-9. |

15.It is pertinent to mention that DJB informed DDA on October 30,

2024, that the rejuvenated water bodies, including Smriti Van,
would be handed over for future maintenance to DDA. Letter Dated

30.10.2024 is attached herewith and marked as Annexure A-10.

It is humbly prayed that DJB has no role in the captioned matter and may
be exempted from the present litigation. However', the respondent is ready

to abide by the directions passed by the Hon’ble Tribunal.

Ravindra Kumd?'fg‘khera
Chief Engineer (Water Bodies)
Delhi Jal Board
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. DELHI DEVELOPMENT AL THORITY 6
SUPERINTENDING ENGINEER CIVIL CIRC LE-S
_ (HORTICULTURE), EAST ZONE. YAMUNA SPORTS COMPLENX
GATE NO.-1, SURAJMAL VIHAR. NEW DELII-92
F-mail:- suptdceS @ pmail.com. yeccl @ dda.erg.in, Cent.: 01 1-40314178

No: F-39«CC-5(Hort.)2018-19° 34/ Pac 2 /.4 7
' /

To

Sh Rakesh Sahni.
Superintending Engincer (South).
Delln Jal Board.

Gost of NCT of Dethi. Jal Sadan.
[ ajpat Nagar. Ncw Delhi.

sub:- N.0.C. in respect of Smriti Van Vasant Kunj Lake.
abh Kumar member DBt
al of Smnti Van Water Body

DDA for Horuculture

As per discussion held hetween CE (SZVDDA and Sh. Shal

informed that DDA has no objection for DIB to cary out the reviv

at their own cost  However the water wiil continued to be used by

purposes

- - }{A\g\'rﬂ

(’] (Er. Laxmi Narain)
Superintending Engiacer

Civil Circle-5 (Hort.VDDA

(Nodal Officer, Water Bodies)

Cops to :

| Hon'ble Chairman Monitoring Commitiee, Room No.-69. India Intermational Centre.

Lodhi Road. New Delhi-1 10003. for kind information.
EM/DDA, for kind information

PC (Hort.). DDA for kind information

OSD to VC., DDA. for kind information.

CE:DIJB. for kind information.

CE (South Zone)'DDA. for kind information pleasc.
SE/CC-15'DDA, for kind information.

FE SD.-3.DDA. for information.

gl

Superinteading Eagiocc’
N ‘7(/ Civil Circle-S (HoryDD*
b S e i (Nodal Officer, Water Bodic™’
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Opportunities

DisTRICT Govsnnon R.l. PRESIDENT
Rtn. Sanjiv Rai Mehra Holger Knaack
2020 - 2023 2020 - 2021
ROTARY CLUB OF DELHI CENTRAL
District 3011

To ROTARY/DJB28/JUNE/21

V K. Gupta, Member (WS)
PRESIDENT Delhi Jal Board

Varunalaya Complex, Staff Colony,
Rtn. Dr Ganesh K Mani Block E, Jhandewalan Extension,

(Padmashri Recipient) New Delhi- 110005
VICE PRESIDENT Sub : Rejuvenation of Smriti Van Lake, Vasant Kunj
Rtn. Vineet Sood Dear Sir

SECRETARY Rotary Club of Delhi Central is a voluntary organization trying to contribute to the
welfare of society over several decades and has prominent members of society in the

Rtn. Padmini Parameswaran organization.
Currently, we are working on rejuvenation of lakes of Delhi. Our knowledge partner,
JT. SECRETARY INTACH, has prepared a DPR for revivai of Smriti Van Lake, Vasant Kunj.

Rtn. Mohit Luthra )
As the budget is beyond our modest means we would request DJB to provide the gap

funding and also help us secure permissions from DDA to take up the project. The

TREASURER capital costs and O&M costs are provided in the tables below. Rotary Club of Delhi
Rtn. O.P. Manchanda Central would be able to meet Rs. 20 lakhs of the capital cost initially.
CLUB TRAINER }
1. COST ESTIMATION
POG Dr. N. S OSTE ON For Wastewater Treatment
SNo Item Qty | Rate[|INR| Amount [INR}
PRESIDENT ELECT (2011-2027)
Rtn. Dr. Harvinder Popli 1. | Setling Tank P-I I No. 15,00,000/- | 15,00.000/~
2. | Filtration Channel P-2 1 No. 2.67.284/- X e
SGT. AT ARMS 2 | 2,67.284/
Rtn. Mukta Raghunath 3. [ Modifications to Existing Tank | | No, 1.72,503/- | 1,77.503/-
as Aquatic Plant Wghnd |
|
\l ln\% \‘(' o ﬁ ( /}
) ' ')‘?‘/ (‘/)l
e\ C
¢ WO

Email ID Bkm®@ganesh i
m
anl.com | Email ip, Padmin; @gmail
param@gmail.com

e ekt e S, L




fota ry i3;

A'

DISTRICT GOVERNOR
Rtn. Sanjiv Ral Mehra
2020 - 2021
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Rotary Opens
opportunitles

R.1. PRESIDENT

Holger Knaack
2020 - 2021

ROTARY CLUB OF DELHI CENTRAL

PRESIDENT

Rtn. Dr Ganesh K Mahi
(Padmashri Recipient)

VICE PRESIDENT
Rtn. Vineet Sood

SECRETARY
Rtn. Padmini Parameswaran

JT. SECRETARY
Rtn. Mohit Luthra

TREASURER
Rtn. 0.P. Manchanda

CLUB TRAINER
PDG Dr. N. Subramanian

PRESIDENT ELECT (2021-2022)
Rtn. Dr. Harvinder Popli

SGT. AT ARMS
Rtn. Mukta Raghunath

Email ID: gkm@ganeshmani.com | Email ID
i

District 3011

I—
4. | Lateral Baffle Channel with Coir
Log Filters P-4

Total

S. | Project ~ Management and

Supervision

Grand Total

E—
| No.

85.273/- | 85273/~

I B
20,30,060/-

I

I
L T750000-

—
22,80,060/-

2. COST ESTIMATION For Lake Rejuvenation

Rounded to Rupees Twenty Three Lakhs

1. | Sludge Removal From Lake 250 Cu.M. 1440/- i 3.60,000/-

2. | Desilting of Lake Along Edges 700 Cu.M. 1440/- | 10,08 000/-

3. | Dismantling Boundary Wall Around Lake 700 m 790/- | 5.53,000/-
Total | 19.21,000/-

4. | Project Management and Supervision 2,50,000/-
Grand Total 21.71.000/-

Rounded to Rupees Twenty Two Lakhs Ouly

Please authorise Rotary Club of Delhi Central to participate in ihe r¢juvenation of the Smriti Van

Lake.

We would be grateful if some portion of the total of 45 L is kindly bome by Delhi Jal Board

Thanking you,

bz

anesh K Mani

AN It

* Padmini.param@gmail.com
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" 7 Delhi Development Authority (herein
r&/ after referred to as the ‘DDA’
ezt and

Delhi Jal Board Delhl (hereinafter
referred to as the ‘DB’)
For
REJUVENATION OF LAKES AND WATER BODIES BELONGING ;I‘O
DDA BY DJB
This Memorandum of Understanding (herelnafter called the *MOU’) is made and
entered into on this _Tu-__ day of _April_, 2023 & New Delhi between DDA

L |
~

W

<
<
~
«
7} 16-Ao-2000 0a0 e

e and DR. (
D / - i
B - . =
e v y 1 - - 5 e
A | ‘I, D A
L / ! - *
= Statutory A .
. ; St
—_— 1 The authenucity 24t Simg i ilinale sDould ba veilled al e shcilasiamp.cony of using 8-S
Any discropy Gy in Uw details on e Semlicale and ué avanlarie o the wobkile | Mobk Alpg r;‘;:lmlMI%I:mApu ol Smck:Hakdg .
DT Gt U Of ctaili g Mg g jln a5 i asan s Ul tha et g . ’ - 9

/ ] p ’
1wt alig didafielivg Jiaidh £ TSGRt At e, E ) Es ]




(&

555 o
t)

ectively referred to as

Each individually hereinafter called ‘party’ and coll )
Y jeilii s and understanding

‘parties’. The MoU sets the terms and condition
between the DDA and DB.

Whereas

a. DDA is a premier organization having its head office at Vikas Sadan,
INA, New Delhi 110023, responsible for orderly and rapid development of
the city. The Development Authority was established in the year 1957
under the provisions ofthe Delhi Development Act "to promote and
secure the development of Delhi", (which expression shall mean and
include It’s officers, successors, assignees and administrators)

b. The DB was consttuted on 6th Apri 1998 through an Act of the Delhi
Legislative Assembly incokporating the previous Delhi Water Supply and
Sewage Disposal Undertaking, having its office at Varunayalaya Building,
Jhandewalan, Karol Bagh, New Delhi 110005 (which expression shall mean
and include it’s officers, successors, assignees and administrators).

1. BACKGROUND

On March 10th, 2023, a meeting was held at the Conference Hall of the
Principal Commissioner (Pers, Hort & LS) /DDA to discuss various issues
related to DDA's water bodies. The meeting aimed to address the water
bodies that have alreadybeen revived by DB with decentralized WTPs or
other techniques such as floating wetlands, in-situ aerators etc. and
those proposed under AMRUT 2.0. This meeting was convened based on
a decision made during a previous meeting heldon February 10th, 2023,
chaired by the Vice Chairman of DDA and the CEO of DB.

DB proposed to maintain water bodies (listed in
Annexure-A) for ten years after the DLP (Defect Liability Period) is over,
where decentralized WTPs have been installed and ether rejuvenation
works have been completed, aswell as the water bodies (listed in
Annexure-B) identified under AMRUT 2.0, forwhich DB has already
prepared DPRs. It was decided that a Memorandum of Understanding
(MoU) will be finalized and signed by the concerned officers fromboth

departments at the earliest.

During the meeting,

This MoU will apply to the water bodies and lakes (listed in Annexure-A &

B) where DB has carried out or wil carry out rejuvenation works and

folowed by a ten-year operation and maintenance period after the

completion of DLP. DB wil fund these works from Its own funds or

arranged funds. The Jistsima, yienedsubfed oo agdll dnadeletion, or
A ﬂ_l E“Pm;( mﬂ[‘ S . ﬂ IE : - o :.\. ,- :"‘-f SR

modification ¥ f.consent .o

=4

2. OBJECTIVE

objective of this MoU Is to facilitate the restoration,
rejuvenation, anddevelopment of lakes and water bodies owned by DDA,
through the funds arranged by DB/from ks own funds. This inciides
measures to prevent poliution and untreated wastewater discharge into
the water body, Improve storage capacity and water quality, restore
hydrological functions like groundwater recharge and surface runoff

The primary
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storage, and treat the catchment area to prevent sediment deposition.

This objective is aligned with the direction issued by the Wetland Authority
of Delhion 21/06/2022 for the protection and restoration of water bodies
in Delhi. This isintended to efficiently conserve and manage wetlands In

accordance with the Wetland [Conservation 8 Management] Rules,
2017.

The spedific water bodiesflakes ksted in Annexure-A and B shal be
the focus of the rejuvenation efforts undertaken by DB as part of this
MoU. The scope of work for each water body/lake shall include capital
work (planning, design, execution, and commissioning of the
rejuvenation system), as well as its operation and maintenance (O&M).
The capital work period shall be determined based on thescope of work
for each water body/lake, including DLP, followed by a 10-year O&M

period. The O&M period may be extended by mutual consent of the
Parties.

3. ROLE AND RESPONSIBILITIES OF DDA AND DJB

3.1. ROLE OF DDA

3.1.1. The ownership of the land, including water bodies/lakes, shall
remain with DDA. DDA wil provide unrestricted access to the site to DB
staff/machinery/T&P for the execution of works proposed by DB under
this MoU.

3.1.2. DDA may provide survey maps to the second party wherever
they arereadily available. S

3.1.3. DDA is responsible for removing any encroachments on

the landearmarked for lakes/water bodies.

3.14. DDA is responsible for resolving any legal Issues that may arise
out of thisMoU.

315. DDA wil provide al necessary assistance to obtain
sanctions/permissions required by law and bylaws of the land under
DDA from concerned statutory Government body, if required.

3.1.6. DDA is responsible for ensuring the safety and security of the land
of the water body/lake through peripheral boundary/fencing.

Landscaping surroundingthe lake must be maintained and repaired as
and when necessary.

3.2 ROLE OF DJB

321 To execute/carry out work for the rejuvenation of water bodies and
lakesas per the list enclosed with this MoU including their O&M for a
period of 10 yearsafter construction and expiry of DLP (defect liagjlity
period) from Its own funds/arranged funds. DB shal not make any
daim, whatsoever from DDA for the work executed under this MoU.

The O&M period can be further extended with the mutual consent of the
Parties.

N . 3
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3.2.2  In case the work involves installation of decentralized wastewatt:;
treatment plant, and the lake Is Inside the park, the plant shall meet k
water requirement of the lake/water body as well as irrigation of the paﬂ':' ;
323 To discharge the treated effluent in the lakes/water bodies a b‘:
treatment as per the parameters prescribed by CPCB for best possi
use In lakes/water bodles. The DB shal conduct a study to determine
the best possible use of each water body.

324 To Incorporate suggestions/modifications, ¥ any, proposed by DDA
for the rejuvenation process/instaflation.

325 To montor qualty of water Iin the lakes/water bodies on regular
basis at least eight timesa year, communicate the quality data to DDA
and to undertake appropriate action In order to Improve the water
quality wherever necessary through In-situ bioremediation/
phytoremediation or any other suitable methodology.

326 To carry out physical cleaning of the water bodles/lakes, whenever
required and collect/dispose the solid & plastic waste to designated site
away from the Water body/lake.

127 DB shal not make or shal not alow any other entity for any
commerdal use of the DDA property/lake for obtaining any profit.

3.2.8 Safety and security of al the installations shal vest with DB during
the MoU period.

329 To hand over the water body/lake to DDA after completion of
maintenance period of 10 years/extended period along with all Tools &
Plants on “as on where basis” in fuly functional conditions. Further,
DB wi not be liable for any expendiure after expiry of O&M period
of 10 years/extended period. DDA shall be responsibie for the safety &
security of the transferred assets and any associated expenditure post
transfer.

32.10 At the tme of handing over the works back to DDA, DB shal
provide O&M manuals, as bulilt drawings for all civil, mechanical, electrical
and instrumentation works. All the electrical, mechanical and
instrumentation including standby shallbe in perfect working condition.

4. PROJECT MANAGEMENT

A pint commitee of members from the DDA & DB wil be formed to
monkor the progressftarget achlevement and sort out the routine
matters related to the ske. This committee will meet at least once in every
quarter and note its minutes forfurther reference.

5. TERMS AND CONDITIONS FOR COMPLETING THE SCOPE
OF THE MoU.

5.1. Force Majeure: Circumstances emerged beyond the control of the
DB and causing hindrance in the completion of this undertaking or If the

Consultant(s) and/or Contractor
2 nsu (s) f (s) cannot overcome these hindrances,

\ )

’ . !
2 e\ Lema .
‘ o : ~— S
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DB shall promptly notify DDA with a written report in twenty (20) days
after the date of the Force Majeure. In such case the following
circumstances shall be considered as Force Majeure: a) Natural Disasters,
b) Lawful Strike, ¢) Pandemics/Epidemics.

5.2. If the DDA, cannot carry out its responsibilities as defined in this MoU
withoutany fauk of DB, ¥ the project cannot be completed in due time
because of these reasons and If these reasons are causing hindrance for
the completion of the project and ¥ DB cannot overcome these

hindrances, then the parties wll mutually decide on whether or not to

extend only the duration of the present agreement to compensate for the

delay. Any amendment, . modification, change or revision to this

Agreement as mutually agreed between the Parties hereto shall be made
only in writing.

6. DURATION

This MoU shal become effective upon signature by the authorized
officers/officials from the DDA and DB and wil remain in effect unti
modified or terminated by any one of the partners by mutual consent. In
the absence of mutual agreement by the authorized officers/officials from
DDA and DB this MOU shal end on completion of 10 years of
Operation & Maintenance of the capital infrastructure to be instaled as
per scope of work by DB for rejuvenation of the each Water body/Lake.

7. AUTHORIZED CONTACT PERSONS

There will be at all the times one nominated contact person from each

party whowill have the obligation to advise all involved parties immediately
of any changes.Authorized contact persons are:

From DDA:

Sh. Subhasish Panda, Vice-Chairman, DDA
Address: Ist Floor,B-Block Vikas Sadan, INA, New
Delhi-110023.E-mall: vcdda@dda.org.in

From DJB:
Sh. P. Krishnamurthy, Chief Executive Officer, DB

Address: Delhi Jal Board, Varunalaya Phase-I, Karol Bagh, New Delhi-
110005Email Id: ceodelhi.djb@nic.in

8. SETTLEMENT OF DISPUTES/DIFFERENCES

Al disagreements/differences of opinion/disputes regarding interpretation

of the provisions contained in this Memorandum of Understanding shall

be resolved amicably by mutual consultation by both parties. The
5 e n

1 A
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parties may choose to adopt administrative mechanism for resolution of
disputes as detailed below:

L Disputes shall be referred to a committee comprising of Zonal Chief
Engineer of DDA and concerned Chief Engineer of DIB.

L Concemed Executive Engineers of DB and DDA may represent their
points of contention related to dispute in question before the committee.

i The resolution of such dispute shall be unanimous decision of the
committee and will be final and binding on both parties. The decision shall
be signed by the members of the committee.

¥. The committee shall finalise its decision within 3 months after having

received the reference/notice In writing regarding the dispute from the
concerned aggrieved party.

9. GOVERNING LAW AND JURISDICTION:

The MoU will be governed by and enforced in accordance with the laws
of India/rules and law promulgated by Government of Indla and GNCTD.
Any action brought by either party against the other concerning the
transactions contemplated by this MoU shall be brought only in the courts

of Delhi. N | sk wche

Signed By 2 I',)/:;, Siga‘zd‘ by: / 2 ja k1\LL¢>}-_Z.
ATl

(RRVINDE Luvwarn_> /i}g ’CL,’L:—BPH‘F

NODAL oFfIe(L

WATER_Rob 1eS

On behaf of DDA On beha¥F of DB

Witnesses:

Sudlit Kuwer Ar2
sE(ram) oo/

2 e 2
PRASHANT KAUSHIK
< E®) [/ hee-l
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Annexure-A : Already Revived Water Bodies by DJB with Decentralized WTPs ‘ 6
S.No. Dﬂlmunﬂlln- Water Body | Geocoordinetes | Khaws No/Arves As per W.O. As per Actual L, e/
District Linaty date of corgietion
/Ohvision
Dataof Start| Dwte of | Dute of Start [Date of Comp|
Completion lntion
L e fentral  Burani ()& D8 45T03642°W 7T (193/2(08 1)  [12082020 11112020 [12082020 1032022 [onstruction work compheted &
D1 Ipur Maira 11" 6.222" € a150 [1 yesr ORM work ending on 30.
rari (d) tm-umu-m( 03.23 s in progress.
604) [Estimate for further ORM for
03 years under preperstion &
shall be maintained for
2 : e d |
. Central  [Burar! (4) & P8°45° 23.062° N 77 148 (12-15 asper | 03.10.2019 [02.04.2020 [p3.10.2019 D0.04.2022 ruction work Completed
MO-1 i Majra [11' 45.665" E athoni 1 yoar OAM work ending on
rari (a) .04.23 ks In progress
3. raz New DelhilTodapur 26°37.334'N, 77°09.S f114 (3-13) 04082020 |03.02.2021 [04.082020 [B1102022 After commissioning O&M shall
HCD-8 w43 ktart under this for 1 Yesr durat!
_ pn
4 hs1 North (a) ]5° 46'31.625° N 77 113/2(3-109 03102019 |02012020 [p3.10.2019 [20.04.2022 [Construction work completed &
INMD-1 [10° 44.391" € 11 year work ending on 19.04.23 )
B in progress
S. has h |Hirankd {g) 8" 48'3.006" N 77° 1534, 535 (12-13) [08.112019 [07.042020 [D8.112019 B103.2022 [Construction work completed.
INMD-1 $2.6331°E 1 year work ending on
03.23 s in progress.
6. 1o h (a) 28°45'41.56°N 162 (14-10) 08.11.2019 [07.04.2020 [02.112019 B1.032022 struction work completed &
INZ 77 8'11.38°E [1 year work ending cn
— - 30.03.23 bs in progress- )
7. [is8 North ngal Thakran 128”48 25.925" N 77" 81 (14-12)83(3-15) | 03.10.2019 102042020 [03.10.2019 120.04.2022 struction work completed.
| RMD-8 'm 0" 35.644" € total-{24-07) 1 year O&M work ending on
E — — 19.04.23 i in progress
8. ha North angliPuna 128" 46'17.46" N 77 88min (3-11.1/2) | 04.082020 [03.02.2021 4082020 P1.03.2022 struction work complated &
INMD-1 39.10"€ year O & M work ending on 30
L ) o - _ }03.23 13 In progress.

\‘ /L—T'
S A
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9. 1337 North We [Rani Khera (C)  |28° 42" 33.211° N 77°|(c)95 (2-04) (12082020 |11.11.2020 12082020 [31032022 Construction work completed %
‘ RMD6 st 1'18.595" € 196{0-19) total area \ ‘ |1 year O & M work ending 30.03
“ “ ‘ 3-03) L jp3msinprogress 7

10 pse WNéﬂ'h We Karala(a) - & a4 13082 N7 b5/27 (0110)  [03.102019 [02012020 [03.102019 0.04.2022  [Construction work completed
MD-2 Kt ' 56.068" 1 year O & M work ending on
119.04.23 Is In progress
11. Foz INorth We Mohd. Pur Maijri | 28° 43' 38.317° N 77 18/26 (13-8) 04082020 [0302.2021 [04.08.2020 [30.09.2022  [Commissioning in progress follo
RMD-2 st <) *2'24.195°E wed by OBM of 01 year under t
his contract.
12. j429 South  Mehrauli (ki & 31 54893 N 77 2734/1722/312 15 12082020 [11.11.2020 [12.08.2020 [1.03.2022  [Construction work completed
HCD4 arh) Sanjay Van n 10° 31.989" € 4 Bigha 14 Biswa (o 1 year O & M work ending on
jear Neela Hauz d) AN water bodies 30.03-23 is In progress.
on same Kh. No.
13. South  |Dera Mandi (a) [28" 26' 7.229" N 77° 1] 444(19-13) 03102019 02042020 [03.10.2019 [20.04.2022  [Construction work completed &
SMD-S 0" 45.393" 1 yeer O&M work ending on
19.04.23 is in progress
14. 557 South We | Jaffarpur Kalan-l [28° 35' 23.898" N 76" [896{7-16) 12082020 [11.112020 [12.082020 [31.03.2022 truction work completed
DMD-2 bt 55' 19.879" E 1 year O&M work ending on
30.03.23 Is In progress.
15. 558 Kouth We | Jaffarpur Kalan-2 28° 35° 29.123° N 76° 473(6-1) 12082020 [11.112020 [12.08.2020 [31.03.2022 struction work completed
DMD-2 st S’ 5.316" € 1 year OBM work ending on
.03.23 Is In progress.
16. 532 South We [Daulat pur D8" 32 36.316" N 76° [51(06-12) 03102019 02012020 [03.10.2019 [20.04.2022 [Construction work completed
DMD2 st . 57 19.787" E 1 year O&M work ending on
19.04.23 Is In progress
17. b4 Kouth We [Dhool Siras (a)  p8° 33' 17.348" N 77° [72/2 (8-9) 3102019 [02.01.2020 [03.10.2019 [20.042022 nstruction work completed
DMD-6 kst ' 56.874" € 1 year O&M work ending on
9.04.23 Is In progress
18. p27 Kouth We [Chawala D8° 33' 44.787° N 77 [199(14-17) D8.11.2019 [07.04.2020 [08.11.2019 [31.032022 [Construction work completed &
DMD-2 st 0 28.422° € [1 year O & M work ending on 30
r 03.23 is in progress.
19. 20 Kouth We [Bindapur 28" 36' 41899 N 77 [505(12-17) B0.12.2019 [29.06.2020 [30.12.2019 [3103.2022 [Construction work completed &
D4 Kt F4'25.277° € 1 year O & M work ending on 30
rM 03.23 s in progress.
20. 669 South We [Tajpur Khurd (28" 34' 36.922° N77 [33(18-16), 34(0-1 04.08.2020 [03.02.2021 [04.08.2020 [31.08.2022 |O&M work of 01 year Is in progr
'oPD-S st *0'47.185" E : total area (19-1 less under this contract
; | 1
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\8

TG South We [Chawala (8)  [28* 33' 52.540" N 77 fo2(s5-15) D108.2020 [03022021 [p4.08.2020 [0.06-2022 [0&M wurk of 01 year is in progr
MD-2 ke Fo'7.603° € less under this contract
0. s West  Nanglolist(A) " &' 32634 N 77 a)126 (0 61/14/3[12.08.2020 [11.11.2020 [12.08.2020 P103.2022 [Constriction work completed
PO 3'55.739" £ ) (8-12) 8 | year O & M work ending on
30-03.23 is in progress.
LY Peewal ®)  he aa's277°N76" Peios11) 03.10.2019 [02012020 [3102019 P0042022 [Konstruction work completed.
MD-2 53 47.638° £ I 1 year work ending on
19-04.23 is in progress.
0. P rmn [Mkart Kalen (4) D" 40 S8.968° N 76 p81(04-01) 112019 £9062020 [0.12.2019 PB1032022 [Construction work completed®
pMD-2 58 28.011° € H yesr O & M work ending on
.03-23 |s In progress.
5. pa West  [Tikari Kadan (f) |8 %0 48.62¢° N 76 [484min(06- 14-1/2))04.08.2020 |3 .02.2021 .08.2020 B1.03.2022 work completed.
0-2 " 57 58.896" £ 1213(0-3) 1year O & M work ending on 3
D.03-23 s In progress.
6. b2 West  Nastsal (party) F/R8" 37 48716 N 77 |55/13(¢- 14N 3PA08.2020 3022021 [pa.082020 042022 0 & M work of 01 year in progre
oPO-1 178 (b) " 3' 20.056" € ) 16(4-10) 17(6-2n ks under this contract.
8(5-4) total-(22-19)
. Notth  Kanooth DE" 48" 51345 N 77 |n) 99(364) 4082020 03022001 PDA0B2020 P1122022 [0 & Mworkls in progress
P &'9.049° €
Pangal Thalran  D8" 48" 43.196" N 77° [9/3 (2-16) 4(04-16) [09.03.202 rn.mmz 02 B1032023  n Progress (Likely Dute of Compd
&) D' 9.626" € 7(04- 16) B(04-16) etion Is March' 2023). Followed
. kotal: (17-04) by commissioning & O&M of 01
Ladpur 28 44 1LATO° N T 77//20/3, 13/2, 24/ 05032012 0908208 {i0.032072  Bioizon ™
59'50.347° € 1
10-0)
30. p&2 We [Ghewara RE" 41' 52567 N 76" R12(11-13) 09032022 [09.09.2022 [10.03.2022 [B103.2023 |do
MD-6 59' 49.661"
| 3L 132 Nodth We Budhour Bapur 18 46 SAZIFNTT 3(8-2) 032022 0909202 (108202 BLizo:  |do
NMD1 st i " 811037
32 |so South it Van, Vasan 8515186954613, 61, 662, 663, 664 o4 08,200 3.02.2071 04082020 P1122022 |do
o4 Kunj [77.17042287866477 | 689, 690, 691, 69
L . 697 to 700 min.
[N 9
{ ’7

I
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D4 08.2020 1122022 |do
33, B9 South We [Chawala 77° 0'16.55°€ 28"33 D15 (12-8) 4082020 [03.02.2021
MD-2 54.23°N
— —— 11082020 P do
08.2020 (1122022
3. 602 South We Mitraun-2 28" 36' 26.715° N 76 [a) 188(8-15) Da0a2020 3022021 P4
OMO-2 [5703417E
I
082020 P1122022 |[do
5. 120 et Mundakalc) P8 AV 21T NTT [190/1(16-5) pi0s2020 [3022021 [4.082
DPO-1 h'Q27rE
Cleaning /Desilting
36. 4 E ast Kanjay leke 8" 36' S2.234" N 77° | 17 Hact 6082022 [30.07.2012 =
HCD-1 8 7.147°E 24.06.2022 s":‘"'l Pipeiine from Kondii
37. R3s North alaswa Lahe  R8°44.494'N l45.6 Hact 0017022 [5.05.2022 ho.012022 P112.2022 (WP
" s b 710.318°F
38, 2 North  [Tiri Khvard Lake 28 S0.110°N, /24 min, 25m 1062022 [20.12.7022 [Vet not starte :owummm
Narela 77 07 380°E ., 12//23, 16/11, H
b, 3, 10 min., 17//
.S, 6,7, 14 min,
. Pilot project for cleaning of part
South Hauz Khas 28° 33 10.886" N 77 . 150-158
L”‘ s ‘ AR using Geo bag Is under
preparation.
\ ) South  Nasant Kunjnear 28° 31' 7.297° N 77° (1166 (1-16) 1167( M@mu&p-—dmhc
‘ 1| Fmrh! Van 10' 9.969" E 10) 1168{12- Jeaning and treatment 1
‘1 \ 1 ' ) 105{21-02), 1
| | | 19(4-19)
41 |40t | South Sanjay Van (Po 734/1722/3/2 m| 0 keep Pond no. 5 avaitable for
= nds) n 2755/1764/1 vifaunal activities, in situ treat
in 154 Bigha 14 ynents, floating wetlands, aerato|
swa s, and other installations will be|
shifted by DJB to other ponds in
?leﬂlﬁlls the upstream water bodies at Sa
jay Van
Village Mehrauil) niay

T
W

10

—
<"

\
!
|
==t

Note:- The above list may subject to change/modification with mutual consent of DDA & DJB, if needed.
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Annexure-B. Water bodies to be taken under AMRUT 2.0

564

20

SNoAsperDOAU] Revenws [Water Body| Geo-coordinates no/M As per W.0. As per Actual grom/
st(825)/ Divisi|  District Likely dete of completion
o Date of t | Date of [Date of Star of Comn|
art Completion
1. pis ICentral Mukandpur [28° 44' 22.063° N 77° 1 7s un tota AMRUT 2.0. Likely date of Com
MD-1 1'2.337°E pletion is Aug, 2023
7)
2. North M 8" 47 39.391° N 77" 2'[206/1min (09- AMRUT 2.0. Likely dete of Co
MD-8 218" € n mpletion is Aug, 2023
3. per North Holambi Kal [28° 48° 29.069° N 77° 5' 04-04)7 AMRUT 2.0. Likely date of Com
Narela Zone an (A) 5.662° E 11-06) pletion is Aug, 2023
) Totad - 15-
0) —
4 el North Khera kalen [28°46'14.81"N 77° 7°11[39//26 (18-16) AMRUT 2.0. Likaly date of Com'
INMD-6 h 103"E ipletion Is Aug, 2023
S. h Nocth Purfc) P8° 50° S8.467° N 77° 3'[50//4min (3-8 AMRUT 2.0. Libely date of Com |
Narela 2one 7485°€ pletion is Aug, 2023
6 [176(a) North Lam Pur(d) ]28° 50" 56.297° N 77° 3'50//6 (4- 16) AMRUT 2.0. Ukely date of Com
Narela Zone 59.193" € pletion Is Aug, 2023 1
7. 17%6Mm) North Lam Pur(e) [28° 50" 56.171° N 77" 3'/50//7 (4-16) IAMRUT 2.0. Ukety date dCom[
INarela Zone 57.011° E pletion is Aug, 2023
8 61 orth East IGhonda Gujr28" 41' 22.863" N 77" 1 AMRUT 2.0, Ukety date of Com
HCD-10 jor Khaddar 5'11.721" € pletion Is Aug. 2023
9. B3 North East Usmanpur F N-28°42°14.45" E0 AMRUT 2.0. Ukely date of Com
HCD-10 y89 77°13'57.30° pletion is Aug 2023
10, 328 North West District Pai28.69170° N 77.133 [2.47 acre AMRUT 2.0. Uikely date of Com |
i(Hort.) rk, Harsh 380" E Kh. Na. 206 | jpletion is Aug, 2023
Vihar, Pit [ |
o | ampura | | - ]
11
[ 2
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2|

AMAL T 10 Uiy dute of Com

L1 M7 South East Chakehitia  P8734'41 707N 771656 [
HCD-9 147 pieton 8 Aug, 2023 ]
12. 69 South Eat | [Aah 3°31'6.86"N TT185°8.2 [169,193,228 T TAnnT 20 ety dute of Com
EMD-7 - ) petonsrg 1) y
13, fess Eam | Wiokarl £/6 D5 34' 38257 N 7T 1 ] AMRLT 20, Uaty dute of Com |
EMD-8/ HCD- 3 10.988" € ietion s Aug, 2023
4 ____________,_,&,_._4
14. 493 South East Nangll raza 28-35'47.07°N 77-16'44]84 min (DLRA) AMRUT 2.0. Uialy dutw of Com
FMD-3 purF/B3  |67°F s Avg, M3
15. b33 Kouth West | Daulat pur (25 37 48.671° N 76° S [01(1103) AMRUT 2.0 Ubkely date of Com
DMOD-2 C) MAMS E pletion b Aug, 2083 ]
16. P41 West Siras (R 37" 10.425° N 7T 1' S (7-13) AMRUT 2.0. Likely date of Com -
ﬁ‘o-é , J2"E ._,..___J.____ ,,_JB‘!M_.,A‘:E' ‘_n" )
17. ts;} South Shahpur Jatt[28” 33° 4.064° N 294 (5-11) | DFR under preperation
3 DT 17 43.985° E I —~
18, pel South West | Samaspur K P8~ 34' 52.258° N 76 5 P6/67(15-12) { AMRUT 2.0. Ueby deta of Com b
Foz holsa ' 2.008° € pletion is Aug, 2023
o)
19. Kouth West  [Tajpur 29S1STN TT 1873 [159/1. 130/2, AMRUT 2.0. Ulkaly dute of Com
:»s .10°E 128, 129 pletion bs Aug, 2023
20. est hamruddin PE° 40 40.341° N 7T 1/2min (1 AMARUT 2.0. Ukaly date of Com
PO-1 Nagar  13.066° € bighs) pletion s Aug, 2023
1 ‘mum South Sanjay Va br3a/1722/3 , Ceeaning of Ponds.
| +| n(Pond 1 y2 min 2755/ |
* L4 1764/1M | ‘
n 154 Bigha | ‘
[ ‘ 14 Bswa
1 | 1105 Bigha 16
5 1 Biswa !
| i (Vitage Meh
| \ ! rauli) !
‘ | B! S ot 1 I . By

| NI U——

Note:- The above list may subject to change/modification with mu

12

tual consent of DDA & DJB, if nceded.
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OFFICE oF 1 ENT AUTHORITY

HE EXECUTIVE ENGINEER e C

e HORT. CIVIL DIVISION.4

RU PLACE, NEW DELHI-11001 e
(ADJACENT gs¢s BHAWAN) |

E-mail:- eehcdddda

mail.com

Date. 0 /o t/dedy

The Add1. Cg(p) .4,
Deihi ja) Board
Varunalaya Phase.

1, Karol bagh
New Delhi-110005. §

Subject:- Intimati i i
& DJB.on regarding handing over of “Smriti Van” water body at Vasant Kunj
Ref .- (1) F-1(71)EE/HCD-4
(2) F-1(71)EE/HCD-4

MY 17
(317

/ODA/2023-24/512 dated 31/10/2023 (Copy encziosed)
/DDA/2023-24/211 dated 26/05/2023.
EE/HCD-4/DDA/2023-24/68 dated 11/05/2023.

v
1

With .reference to above cited subject and reference, it has already intimatad that the 532

ter body is in a deteriorated condition and daily walkers/visitors of park have beer camplainng
©a7 <npieasant smell, it is also found that sewerage water directly falls in the water body through

= whicr makes water body very bad condition while DJB has its STP for treating of fu!l capacity of

=
rage water cf this naliah. The STP is also not functioning about 2-3 months.

in this regard, this office is taking up the work of rejuvenation/bioremediation of water bodys
per cirection of competent a§} " So, DJB STP is required to function on full capacity & no
sawerage water should be fallen directly into the water body.

in view cf above, it is again requested that the concerned officers of DIB may please be
¢.rectad to stop sewerage water of nallah into water body & only treated water should be fallen in the
watar body through STP or otherwise Fafifliovérthe STP to DDA so that bio ecological.cycle of the said #
take can be maintained.Jf -«

This may be treated as top priority, please.

) W b
W w O
(O

w

"

v

7

(Er. Pushpendra Kumar Sharma)
EXECUTIVE ENGINEER/HCD-4/DDA
C ly ';:; to CEO/DJB, Varunalaya bese-,l, Karol Bagh, New Delhi-110005, for kind information of
this latter, please. - '
PC(Hort.),DDA for kind mfonpauo_n.
CE ( Hort.),DDA for kind information. .
SE/HCC-1, DDA for kind information and necessary action, please.
Director (Hort.)/SE, for kind information and necessary action, please.
DD (Hort.), HD-1V, for information and necessary action, please.
AE-II1. HCD-4 for information w.r.t. his report and pursue the matter.

Glan (Er. Pushpendra Kuzar Sharma)

EXECUTIVE ENGINEER/HCD-4/DDA

® N RN
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v —_ LHIPOL o T
. DELMI POLL TION CONTROL (UMM TFTFE |
DEPARTMENT OF ENVIRONMENT {
&

L

nd \
‘--W U P LOOR, C-BLOCK, VIKAS BHAWAN-II |

8§ |
e 1

PPER BELA ROAD, CIVIL 1INKS DELI1].54 5 y 12
) Umt us al website htpy/ dnu dLlquovtnu J0/ - -
b | b it e e — - —
\TPCC/("W(‘ﬂ)v(ll)lLeg-N[IS‘S -15¢ L b Date: 94|27, | 24
? ) o. ’, ) ’GQ‘ \

P [ ) ”
The Vice-Chairman, Lo ih o\’lOL‘lL};mce
\\1 Delhi Development Authority, — Chiof Enginger @ el Y “ 9/ CEN (Drainage:
\ v Y. Sy et DELMIJAL BOARD
1kas Sadan, INA, Diary No. T A e Y74
New Delhi - 110023, J Date : 03 Q‘H‘}d L[ ) ;?m _i.— ‘fv VA S

Sub.: Compliance of order of Hon'ble NGT datud 2).01.2024 in OA No. 737/2023 tit.c<! a,
\ “Amit Aggarwal Vs. DDA & ors.
o

Sl

(GOVT, OF NCT OF DELTI \
\

2l
v

\

!
/ “ .This has reference to the order dated 29.01 2024 passed by Hon'ble NUT in 04 No.

NS “V TNy . I . -~
- ;c o 2023 titlad as “Amit Aggarwal Vs, DDA & ors. '"onsequcnt to the order passed by the -
‘\ REWRL N T*i”u.m‘

Sy an inspection of the sitc was conductcd by the ofticial of DPCC on 13,5 2024 -
~ <

~irc the observarions in this regard are as under:- } ! '

The pond s located in WP, Grezn Arch -zml'ltl \ an Vasant Kunj on Delm Doveloprien:
{ Authermy (DD L) iand. It §s also known by the- -name of “Machchli Talab”.
\\j b wers ' a dratii in the park coming from the adjaq.»nt locality. Sewage-Treatnen: Plan:

Ul [1 was aiso fqund installed in the park for the treatment of sewage/waste water cominz Som
o tha drain, i ‘.i oy

v -, 3 Observations recardmg the operahon of STP; Pt ! ‘ i
M/ Plant opetator (Vijay Singh) from DIB informed that ithe trcatment plant is nrot -
(

hmpqm

'1.| \"It.

LS
\1 operational since few days bccause of | defunct motor. No logbook is being
maintained for the operation and mamtenancc of STP. ! !

Nue'to nan-functional STP all the Waste \Yatcr from the. dratn is bemc discharged

dz"eclly into the pund wmhout any treatment. . |
Ty Gnaly ml'

ih. Garbage and Plastic waste coming along with sewage were atso abserved in the
- 4o CECGU)/UB pond. . |

% blat » Pd iy Septic condition and foul smell obscrvcd i ‘ the pond. EE (WB) [
L e - 1 Dnary _Z_O 3 5
w '\ YU In view of the above obsgeyations, ywut'b‘mqmﬂ:d to look into !he m et and dt/mr r::/ B
??A( \ *.o"“ u.; DDA 10 take remedial measures. o UHWWQ!F'WM is pollution free and continue T
‘ o0 the ground situatiun and you are also ditect \he cancerfled to-subriirmeated cffld. 1
port from DPCC lab or ary NABL accredited ldb uller removal of all the deficicncies

served as above/restanting the STP witlin 7 days 50 lh.u, SEHUS report can b prepared aud filed

/: vre Hon'ble NGT. Copy, erthuuuh[ of lon'ble N(’l I8 alyg enclosed herewith for vour

rend cferencc ) .
Y e SE (W) P{#:‘P

CIUY by J"// i C / -
Dg h/\H 0 / . !
. 08 2y LA / | u'Tm.h\r e (\' -l
( L3 above {:w Lﬂ(‘**"\ l-o\».,‘ ‘,r
g(‘ (‘ bﬂfwb)\ ’\
Cheet e Offieer, Dol Ll s HI? 4“:‘&".\10'!‘\7 P

PV T o, w“"ﬂl

'}‘:iF—} 2%

b
‘
]
!

|

x

e . s &

U
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FERLYAML
EE (WB)-I ., 2Y
Diary No. ... 0)§ . et D -C',/,\.:’J N
Date 1.6}""1 Hy o ALY
NT ENGINEER (WP) [

A | OFFICE OF THE SUPERINTENDE \
s DELHUJAL BOARD: GOVT. OF N.C.T. OF DELHI |
‘A’ BUILDING (STAFF QUARTERS) 2" FLOOR, |
—_— VARUNALYA HEAD OFFICE COMPLEX,
= KAROL BAGH, NEW DELHL | 10005
M Email: scwntcrbody@gmnll.cum

Dated: 03.04.2024
DJB /SE (WB)12024/ |00

in the OA
Subject: Compliance of the order_dated 29.01.2024 of the NGT in_the
atter of Amit Aegarwal (Apglicantg Vs.

No.737/2022(IA N0.93/2023 in the m

DDA & Ors.)

Vide letter no.157

rge CMC-1, DPCC the main

dated 21.03.2024 issued by the In-cha
ourt has been conveyed.

contents of the issued order dated 29.01.2024 by the NGT ¢

It 1s mentioned inter alia that DDA has to take all possible me

4 water does not flow to the water body. However, it is seen that the installed
and floating

y DDA is damaged resulting in passage of garbage, plastic waste _
A site /

asures to ensure that the

untreate

screenb
matter to the installed DJB plant and same is adversely affecting the treatment.

photograph taken today shows the precarious conditions. It is requested to take

remedial measures on priority. The matter may please be treated as MOST

URGENT.
Encl: As above.
2
Sd / L
Dr. Rameshwar Dayal J
Director (Hort.) South East Anil Bharti
15tk Floor, Vikas Minar, New Delhi- // SE (WB), DJB
CE (aC)/ (WO ‘,Q ?
ek Jol Bowed )
oo 2202y 5) /
A &)

‘ . B 5

,f \ ) ! 1) /" ) 2, }lf 5
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s ‘())‘:?FICE OF THE SUPERINTENDENT ENGINEER (WB) o
S 'ELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
| A’ BUILDING (STAFF QUARTERS) 2 FLOOR,
== | VARUNALYA HEAD OFFICE COMPLEX,

| KAROL BAGH, NEW DELHL: L10005.
| Email: sewaterbody@gmail.com

/99
DJIB /SE (WB)/2024/ - /.5~ Dated: 19.04.2024

Subject: Intimation regarding Smriti Van water body at Vasant Kunj, Delhi

Ref: 1. Letter bearing no.444 dated 15.03.2024 issued by Dir. Horticulture, South East
DDA on above subject to undersigned.

2. Letter bearing no.157 dated 26.03.2024 issued by Senior Environmental Engineer

. . . ) {
DPCC intimating about compliance of order of Hon’ble NGT dated 29.01.2024 in OA '
No.737/2023 titled Amit Aggarwal Vs. DDA & Ors.

It1s hereby intimated that necessary action in respect of the installed DSTP proper functioning is

in progress and likely to be completed within a fortnight. However, asant Kugy 7
sfe-hits fo B8 Bleared nd manmtai 8 DDA The Wstalled DSTP and

associated record shall also be handed over to DDA as sought by the end of next month. %~

vouesdesutiate abbut the particulars 6f the concerned staft to whom this DSTP has lo.bey
Fanded over?

Accordingly, information on above lines shall also be shared with DPCC to apprise the Hon'ble
NGT in the ongoing court mauer.

SL-
Dr. Rameshwar Dayal Sh. Anil Bharti
Director (Hort.) South East SE (WB), DJB
1* Floor, Vikas Minar, Dclhi-02

Copy for information and record:

VC, DDA through c-mail

CEO, DJB through e-mail

Principal Commissioner, Horticulture, DDA.

CE (Nodal) Dramagc. DJB

CE 'WB,

CE (HQ & QAC) Vikas Sadan, DDA through e-mail
J/ O/C along with spare copy to EE (WB) |

el

s
@Vl - LYW Sh. Anil Bharti
- W /9 t’) SE (WB), DJB

s



OFFICE OF THE EXECUTIVE ENGINEER (WB)-1

370 6
D DELHIJAL BOARD: GOVT. OF N.C.T. OF DELHI 2 ‘
7S

ROOM NO.-25, B-BUILDING, T mge—
= JHANDEWALAN, KAROL BAGH T
M

NEW DELHI: -110005 SnT= o g
DelhiJal Board E-Mail: gt bady@g ]

No.: D|B/EE(WB)-1/2024/ |1 ]]
To

Dated: 01.05.2024

The Executive Engineer/HCD-4/DDA,
Nehru Place, New Delhi-110019

Email id:- eehcd4dda@gmail.com

Subject: Removal of Floating material from Machhali wala pond and STP plant in
Smriti Van Park Mehrauli to control mosquito breeding.

Ref. no.: Letter bearing no. 57 dated 29.04.2024 as issued by EE/HCD-4/DDA.

The information that DDA through EE/HCD-4 is taking up the work of in-situ
ecological rejuvenation/bioremediation is hereby acknowledged. As such the maintenance
of water body in all respect including de-silting etc. shall also be carried out under the
scope of above work to obtain the desirable results. It is also hoped that the installed
fountain etc. by the DDA inside the Machhli wala Talab shall also be functional on a regular
basis so as circulation of pond water may continue without any interruption.

It is also pertinent to mention that in response to the letter issued by Dir. Hort.
South East, DDA bearing no. 444 dated 15.03.2024, this office had vide letter no. 115 dated
19.04.2024 had sought the details of the DDA officials to whom the installed DSTP and its
record may be handed over to DDA incompliance with the received correspondence from
Dr. Rameshwar Dayal Dir. Hort., DDA in this regard. As such may please carry out joint site
inspection in this regard.

TN alleged non-functioning of DSTP for last four month is m,
ente PPEstPRegarding flow of additional sewage into the water body, the same is
attributable to the recent increase in the sewage getting discharged into the storm water
drain and action against defaulters also need to be taken up by DDA for polluting the water
body through the drain which is supposed to carry only the storm water drainage.

The matter may please be treated as MOST URGENT.

-sd-
R.K Bansal
Ex. Engineer (WB)-1
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DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE EXECUTIVE ENGINEER

HORT. CIVIL DIVISION-4 v‘“‘LQ/ °2 }

NEHRU PLACE, NEW DELHI-110019 PR
(ADJACENT BSES BHAWAN) e
E-mall:- eehcdadda@gmall.com

E/HCD-4/DDA2023-24/ BY

\/F(““““‘“ Engineer (WB)-1. DIB EE Jdig ol
Room No.-25. B-Building, Diary No.... }’} p
Jhandewalan. Karol bagh Date....)3. ..‘?.’LXJ. L.
New Delhi-110005.

No. F-1(7HE

lo.

Date. ¢ 7/J724/

Subject:- Removal of Floating material from Machhali wala pond and STP plant in
Smriti Van Park Mehrauli to control mosquito breeding.
Ret. = (1) DJB/EE (WB)-1/2024/1107 dt. 01.05.2024
(i) DJB/EE(WB)-1/2024/1005 dt. 12.04.2024
(iii) DHO/SZ/MCD/2024/D.60 dt. 09.04.2024

With reference to above cited subject, A Memorandum of Understanding (MoU)
signed between DDA & DIB for “Rejuvenation of lakes and water bodies belonging to DDA
by DIB” on dated 10.04.2023, wherein DJB agreed to maintain water bodies (listed an
Annexure-A) for ten year after the DLP is over. For which this office has continuous
inumated vide letter even no. 68 dt 11.5.23, 211 dt.26/6/23, 512 dt. 31.10.23 & 801 dt.
03.3.24 10 the Addl. CE (P), DJB regarding start the rejuvenation work of waterbody as per
Mol but no work was started by your side i.e. DIB till date. Meanwhile Hon’ble NGT court -
s hardly pressurised to clean and maintain the waterbody for which higher authority was
decided to do the cleaning/ bio-remediation work till DJB will not start the rejuvenation work
of waterbody.

' With respect to your request for joint site inspection to hand over DSTP to DDA. the
suitable date & time will be taken from Dir.(Hort.) S/E, DDA and same will be intimated to
your good office.

With respect to non-ﬁ.ﬁ:tioning of DSTP, this office has already been intimated to
Addl. CE(P)-4, DJB vide letter even no. 801 dt. 05.3.24 wherein it has intimated that DSTP is
not functioning from 2-3 months & now almost 4 month has passed the DSTP is not
functioning and sewerage water directly falls in the water body which makes water body is in
a deteriorated condition. Also, drain/nallah entering in the waterbody is very old which
discharge sewerage water as well storm water from surrounding colonies. That is why DSTP
has been installed to treat this all sewerage water & dispose it into waterbody after treatment. ,
. In view of above, it is again requested that to carry out further necessary rejuvenation/
development works for maintaining the water body's cleanliness as well as quality
parameters as per NGT guidelines as per MoU and also divert full water of drain/nallah into
DSTP so that further no sewerage water of draw/nallah falls directly into water body & only
treated water should be falls in the water body through DSTP henceforth bio ecological cycle
of the said waterbody can be maintained.

This may be treated as top priority, please.

a {:’f Mf)” (Er. Pushpend;-%\fmlg \é\xarma)

EXECUTIVE ENGINEER/HCD-4/DDA

Copy to:-

< e 92
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= DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI —
\\‘, N OFFICE OF THE EXECUTIVE ENGINEER (WB)-I il
—_— ROOM NO.-25, B-BUILDING,
S== JHANDEWALAN, KAROL BAGH SAFATE
Delhi Jal Boarg NEW DELHI: -110005 HHT =6

E-Mail: dibwaterhody@gmail.com

No.: D]B/EE(WB)-l/2024/ 1240
To

Dated: 14.05.2024

The In-charge, CMC-II

Delhi Pollution Control Committee,
Department of Environment, GNTCD
2m Floor, C-Block, Vikas Bhawan-II,

Upper Bela Road,
Civil Lines, Delhi-110054
Kind attention: Dr. B.M.S. Reddy (Sr. Environmental Engineer)

Subject: Compliance of Order of Hon’ble NGT dated 29.01.2024 on 0.A. no. 737/2023
titled as "Amit Aggarwal Vs DDA & Ors”.

Ref. no.: Your Letter addressed to CEO DJB vide no. DPCC/(10)/(10)/(11)/Leg.-
24/157-158 dated 26.03.2024.

This in reference to your letter dated 26.03.2024, it is hereby confirmed that the
DSTP installed by DJB in the Smnthan park, Vasant Kunj for treatment of sewage/waste
water is now functlonal after having carried out routine yearly maintenance. The necessary

log bookTecordis a]so*avaﬂatﬂe'ﬂ‘s‘té_ )
As vide letter bearing_no. 57 dated 29.04.2024 issued by EE(HCD-4)DDA about

having taken up the work of in-situ ecologlcal rejuvenanon/Bm remedxatxon of the water
body and as such DJB has no role in the matters related to Machhali ‘wala Talab

maintenance.

.

In case of any proposed site visit, it is requested to share the detail in advance.
-Sd-
R.K. Bansal

I _--—— - . .. Ex.Engineer (WB)-
-~ Copy for kind information to:
. —— 31-CE(WB)- —— - - SR p— .

- - -— 2 SE{WB)

3. Dir. Hort, DDA, South East: 15 Floor, Vikas Minar, New Delhi-110002, Email id:
dirhortsouth@dda.org.in

4. The Executive Engineer/HCD-4/DDA, Nehru Place, New Delhi- 110019, Email id:-
eehcd4dda@gmail.com

C/E/KE-HI: To pursue %
L . Ex. Engineds (WB)-} 9‘“!
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI o
OFFICE OF THE EXECUTIVE ENGINEER (WB)-I / ' =g
ROOM NO.-25, B-BUILDING, -
2 JHANDEWALAN, KAROL BAGH i
Delh NEW DELHI: -110005 3”:3 H_}F:E
i Jal Board E-Mall:

No. DJB/EE(WB)-1/2024/ PEE =
To

Dated: 14.05.2024

The Executive Engineer/HCD-4/DDA,
Nehru Place, New Delhi-110019
Email id:- eehcd4dda@gmail.com

Subject: Removal of Floating material from Machhali wala pond and STP plant in
Smriti Van Park Mehrauli to control mosquito breeding.

Ref. no.: Your Letter no. 84 dated 09.05.2024.

The contents of your above referred letter are denied in respect of alleged non

execution of work by DJB till 09.05.2024. The DSTP has been made functional after routine
maintenance.

As already intimated by you about ongoing work of cleamng/Bm -remediation in the

The date & time for inspection still needs to l_:g intimated by DDA on priority to
facilitate ﬁanamg over of DSTP to DDAana !t”ls hoped that necessary action in right earnest
shall be done by all concerned. DPCC has also been intimated on above lines.

The matter may please be treated as MOST URGENT.

-sd-
R.K. Bansal
' Ex. Engineer (WB)-I
Copy for kind information to: i '
—m——— LI CEWB] T T T T T O T
- "2 SEMWB)
| 3. Dir. Hort. DDA, South East: 15t Floor, Vikas Minar, New Delhi-110002, Email id
|~ — =~ dirhortsouth@dda.orgin ‘
e m ‘MrTopursge—— —— T — ————
— - “s- oficecopy. T

- Ex.E;tginA )T
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Dated; 2304 20
The Executive Engimeer/HCD-4, D,

Nehiu Place, New Delhi-1 10019
Email id:- eehcdddda@gmail.com

Subject: Compliance of Hon'ble NGT order dated 08.07.2024 in OA No. 737/202Z
titled as "Amit Aggarwal Vs DDA & ors.

Ref. no.: Letter bearing no. 331 dated 14.08.2024 issued by EE (Hort.) Civil division-4,
DDA to undersigned.

After having gone through the contents of the above mentioned letter, it is
requested to kindly share the filed affidavit by DDA as mentioned in the issued order dated
18.07.2024 by the NGT bench. This information is required on top priority as from the
mere reading of the said order wherein it has been recorded at para no. 07, “Some electrical ‘\
*:iid mechanical components require maintenance, change of such equipment is in progress. It
is not disclosed as to what is the effect of those shortcomings in the STP on its performance.”
However, it is a matter of record that no such information related to the
maintenance of components related to the DJB installed DSTP had been given by D|B
to the DDA and as such there seems to be some confusion. _

It is also pertinent to mention that on account of ongoing work of cleaning/Bio-
remediaticn in the pond by DDA, D|B shall not carry out any work within the pond to avoid
any duplicity and to ensure that due to the coptmuity_éfihg_pggp_mg Lemediation _process
bv DDA, the realized gains may not be lost. As such there is no point in shifting the onus of
Lake Remediation to DjB on the pretext of signed MoU and no further correspondence shall
be entertained in this regard. ‘

It is regretted that the process for taking over the installed DSTP by DDA is still
pending despite vigorous persuasion by DJB vide various letters no. i.e. 1002 dated

12.04.2024, 122 dated 19.04.2024, 1107 dated 01.05.2024, 1235 dated 14.05.2024 etc. |y

is hoped that requisite necessary action in right earnest shall be carried out by DDA to take
over the installed DSTP.

The matter may please be treated as MOST URGENT,

.Sd.
R.K. Bansal
Ex. Engineer (WB) |




- P8
575 M\Mé%% -

DELIEPOLLUTION CONTROL COMMITTEF

DEPARTMENT OF ENVIRONMENT | é| Ll FE 7 ’
e (GOVT, OF NCT OF DELIN) ' i
| W 1™ FLOOR, C-RLOCK, VIKAS BHAWAN-II, % oy

—

| UPPER BELA ROAD, CIVIL LINES DELHI-S4 |
T~ (visitus atwebsite ; hypy/doss.delhigovinicin ) ,

::‘:CMOHNV(IWLW-N , 61{ - 6[45‘ Dae:) Q. 08-201Y

L The Vice-Chairman,

Delhi Development Authority,
Vikas Sadan, INA,

New Dethi - 110023,

2. The Member(Water),
Defhi Jal Board,
Varunalaya Ph-11, Thandewalan,
Karol Bagh, New Delhi-110005.

Sub-: Compliancr of Hoa'ble NGT order dated 08.07.2024 in OA No. 73772022 titled as

“Amit Aggarwal Vs. DDA & ory."

Sir,

This has reference 1o the order dated 08.07.2024 passed by Hon'ble NGT in OA No.
73772022 titled s “Amit Aggarwal Vs. DDA & ors, Vide this order, Hon'ble NGT directed
DDA 2and DPCC i file a fresh report with the details of STP along with the analysis report o.f
treated effluent from the STP and the water quality analysis report of the Macchli Talab at Smriti
Van, Vasant Kunj.

l.n\riewofﬂauboveljoimvisitwunniedoutonu1ﬂummpﬁsingofww
oﬁcialsfmmDIB.DDAmdDPCCtoemyoulthcimpeuinnforgeningmedcuilsofmnd
coUecﬁngnmplaformdyismdmmmmbeﬁledhcﬁmHn'thGT.

DPCCwn:rlabhslnlmd !hempluofhﬂedomlaofmmdpoudm(lhpru
ﬂdud).AsperlhcAnalysismponofmofS'l?.itisclmlhnthep-'nﬂa:nlmely
TSS.BODMTSSnmmuﬁn;ﬂuwnmibdfmm.Whichhﬁmw
Mdum.rm.wmﬁwﬂimdpﬂmm

the Analysis repoct despite of functional STP

Encl: Analysis Reports
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\ Sapss  DRLRI POLLUTION CONTROL COMMITTEE 4"/ IJFE
(Overamnt of NLC.T, of D) 4ch & #6h Por, O Bulkding i i

- (Vi m of Migmtvrwre
7
Reaut No- DPCCIWDMIscy202428 5o pan: 31| 07/20%
ANALYSIS REPORT
1. Name of Unk . TP (nstalled In the Smiti Van, Vasant Kunj)
L Samgling Location . Outiet of STP
3. Dute of samping T 24.072024
4. Samples colecied by : OPCCLab
§. Control Measures (f any) - 114
6. Nature of Sample . Grab
7. Parameter analyzed and result
L1 Prescribed
ls.lb..\ Parametars iniet Outiet Standard
1 |oH 73 | 74 6.50.0
2 | Total Suspended Soids (TSS) 304 Q 10.0
3 |OtendGresse 128 | 28 10.0
Bio-Chemical Oxygen Demand (BOD)
" e 108 s 100
§ | Chemical Oxygen Demand (COD) 458 (7 50.0
8 | Dissoived Phosphats 125 19 20
L1 Ammonical Niirogen 163 42 50
“All perameters are bn mg/ eucept gt
- , i
Nid+ sl
Dr. Kaadits Meitra
Scentel O
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Se=_ PRLRI PoLLyTon CONTROL COMMITTEE “W’ l_'FE
ﬁ Nm«mr.dmulﬂh-m”‘" Wm..l -
N (\u:‘-‘u Gata, Duitd {100¢

st No- DPCCIDMNacy202428 " Datnd: s{[?/’f,

ANAL Y$1S REPORT

+ MP. Green Area Smrt Van Pond, Vasant Ky ('Machhi Taiab)
LDueoisamping . 24.07.202¢

3.anummdm

\!\ Propagation of Wild ife
" S.Na. 5 3
-‘ \ Parameter Conoentration | (c1ass-D Water Qualty
; Criteria)
il - \ | - e 6.58.5
e T
| -
3| Total Suspended Soiids (T38) “ :
|
. ot oot 1.2 )
Chemical Oxcygen Demend (B00) )
5. Bdepuzrg .
8. Charmical Oxygen Demand (COD) b .
- o 84 12mgA or lees
L& Diszolved Phosphats a i
-nmhh"ﬂmw

owlle —

{r] ANBlys/SLA
Scianit O -
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'i‘ DULHL JAL BOARD: GOVT. OF N.CL G b L 2 L’
)

OITICL OF THE EXECUTTVi. ENGINE T (V)
ROOM NO.-25, B-BUILDING,,
S THANDEWAT AN, KAROL BACH

elhiTal Board NEW DELIT: -110005 ‘

_ F-Mail: djbwaterhody dgmailcop
No.: DIB/EE(WR) 12024/ § 8§ itest: 18102049
The Evecutive Engincer / HCD-4DDA,
Nehru Tlaee, New Delhi -1100109
Email id:- echedddda@gmail.com

Subject: Regarding Construction of bafflc wall in drain to stop/minimize the direct dicriie g- 0f
untreated sewage into the water body at Smriti Van Fark, Vasant Kunj.

It is regretted that the unilateral decision by DDA to construct a baffle wall in the dratn bas

eculted in the further deterioration of the already weak inlet chamber owned by DDA alorg with
spillage of incoming sewage due to overflowing drain and inlet chamber.

Due to the inflow of sewage much beyond the installed capacity of 1100 KLD of the DJE
~wned DSTF, the performance of various units have been adversely affected due to change in the
Jetentzon period resulting in poor quality of treated effluent. The overflowing sump of instaliec
DSTT has resulted in sporadic occurrence of unhygienic conditions near the DSTP.

It is evident that the sewage from the nearby existing multi storey buildings located adjacent
<o the Smriti Van is flowing into the pond. However, the installed DSTP was meant to treat storm
wzter drainage only. As the land in which the above-mentioned buildings are located is owned b
DDA and the South-Central, Mehrauli ridge area is also located nearby. DDA has to decide about

teasibilitv of provision of sewer services to these residents as deemed fit as per the merits of the case.

Till then, the sewage which is flowing into the Smriti Van Park and was earlier terminating into the

+ 1achhzli Talab needs to be diverted away from the park by DDA on account of it being the owner of
ke 13 land.

1t is requested to do needful and share the timelines within-a- week-as DDA shall be soleiy
responsible for the overflowing sewage and poor quality of treated effluent. The matter may please be

treated as Most Urgent as the next date of hearing of the NGT Court Case in O.A No. - 737 (1.A Ne.
93/2023) is 22.11.2024. .
—
-sd-
EE (WB).[ R. K. Bansal
. 9 Ex. Engi -
Copy for kind information to:- Diary No. -S-’Sﬂ-— gineer (WB)-1
1. CE(WB A pae.2flel 24
3. EE(P&M)WB A
4. AE] y A\ 7/ - ’
5. Office Copy V\\ 2 W / ey
< [V RGNS
6‘4 NE A / Ex. Engifieér (WB)-1
S (VL
Joldd No /47/0
€0 21 [ X[ 2y

Pl JAL B3O/

~
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DELHIJAL BOARD: GOVT. OF N.C.T. OF DELHI 2SS
OFFICE OF THE CHIEF ENGINEER (WB) S
ROOM NO. 501, VARUNALAYA PHASE (1, )
JHANDEWALAN, NEW DELIIL 110005 L

ST TTRTE
DelhiJal Board

No: DIB/CE(WBY/2024/ £3 6 10 99

The CE (HQ & QAC), DDA
Nodal Ofticer, Water Badioes

Dated 300102024

E-3, Ground Floor, INA, Vikas Sadan,
New Delhi-110022

Email: cehq@dda.org.an

Subject: Regarding return of water bodies to DDA for which NOC for rejuvenation
had been granted to DJB by DDA,

It is hereby intimated that subsequent to approval of the competent authorit,

the whole lot of water bodies which have been rcjuvonatml/prnp(»s’ml to be rejuvenated
is returned to DDA for further necessary action.

This list enclosed hereby as Annexure A’ consists of water bodies which have
been rejuvenated along with a few water bodies where rejuvenation exercise had not
been successful due to one or another reason

The annexure- ‘B’ is the list of the water bodies owned by DDA which DJB had

proposed to rejuvenate under AMRUT 2.0 scheme and the same had been approved

under this scheme. As such, these water bodies stands handed over to DDA with

immediate effect. It is pertinent to mention that the decision to hand over the water
bodies under AMRUT 2.0 scheme proposed to be undertaken by DJB to respective
water body owning, department had been taken during the mecting dated 28,08 2024
Chaired by the then Chicf Secretary. DJB shall

also be surrendering the received tunds
till date for water body rejuvenation under AMRUT 2.0.

For the water bodics considered in annexure -"A it is requested to intimate the

details of the concerned officials of DDA, water bady wise, to whom these have to be

handed over. It is pertinent to mention that the ongoing O&M contract of these water

bodies is expiring shortly and hence this handing and taking over exercise needs to be
mpleted not later than | (o November, 2024, The water body at s, no. 33 & i Rani
co
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Khera & Jafarpur Kalan stands handed over with immediate effect since these o,
bodies are not functional because floating rafter plants are not surviving due to high
IDS values. In the rejuvenated water badics, DDA also needs to apply for an electric

. . / ’ .
connection whose current details have been mentioned in annexure -"A for readv

reference.
Encl.:- As above.

-sd-
R.K. Lakhera
Chief Engineer (WB)

Copy for kind information to:-
1. PSto CEO, DJB
PSto VC, DDA
CEN (Water)
The Mission Director (UD), AMRUT 2.0, Govt. of NCT of Delhi, 9" level, C-

Wing, Delhi Secretariat, New Delhi-110001.
SE(WB)

EE (WB)-l:- To pursue & report

g 1

NI

. EE (E&M) WB: - To prepare inventory of the water bodies.
B Dffice Copy

1S

Chief Engineer (WB)
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Annewre-
LIST OF WATER BODIES BEING DEALT BY [1]]:]
T T —
B vo Revenue Lond i Treatment “ Enisting |
s District G.No. Water Body » Khasra No./Aress Latitude Longitude Technology/ electric M' Site lssues
Ownersh [ Molding Capacity |  (KVA)
Burari ()& 193/2(08- 11) & - | |
1| Central | 991 | KamalpurMajra [ DDA 150(07-13) Total | 28°45°21.93°N IT1I2B86E FloatngRater | 23 | . |
Burari (d) area (16-04) [
Suracf 41§ 148(12-15 ' |
2 | Cemral | 988 | KamalpurMajra | DDA 218°45'23.06°N 77°11'45 66°E l Phytorid, 400KLD 1 l -
i a5 per kathoni
Burari (3
} 4
3, | NewDelhi | NA Todapur DDA 114(8-13) 28°37 334N [ 17°09.572'€ me.d ssokLD | 1S
4 North 161 Ibrahimpur (3) DOA 113/2(3-10) 10°46'31.68°N T7°1044.53°€ Phytorid, 150%LD i 1 . '
S [ Noth | 18§ Miranki (s) DDA 534,505 (12:13) | 28°48'3.01°N I7°10'52.63°E | Phytord, 300KLD f 1 [ . i
6 | MNoth | 200 | swaspur(a) 00A 162 (14-10) 18°45'42.07°N TIE6TYE Phytorid, 300KLD I u f . ‘
Nangal Thakran 81(14-12) 83(9-15) \ . . [
7 925"N | 777035, .
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